. 9. B. MOSQSQ'

. 12. G.Srinivasa Rao. - .
13, M.Yedukondalu, ces . Applicants

~IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD,

O A NO.1261 of 1995,
Retween - - Dated: 20,10,1995.

1, M.,Pirumalarao,

2. M.V.Natarajan,

3. P.Venugopalarao,

5. M. Saradakumari.

6. T.Veeriiah. R )
7. V.L.Narayana. . .
8. Y.Ch. V.Purna nda Rao.

10. A.Khuddus,
11, R. Kamala.

> N

f

And

1. The Union of India represented by the Secretary, Department 0.
posts, Dak Bhavan, New Delhi.

2. ' The Chief post Master General,'A;P.Circle.'Hyderabad.-

3, The Postmaster General, vijayawada Region, vijayawada.
4. The Superintendent of Post Offices, Tenall Division, renali. |,
5. The Senior Superintendent of Post offices, guntur Division,

Guntur.

6. The Senior Superintendent of Post oOffices, Secunderabad P’
gion, Secunderabad.

7. The Senior Superintendent of Post Offices, vijayawada néy*‘

vijayawada.
AT coe _ .Respondents
Counsel for the Applicants ¢ Sri. TiViV.S.Murthy -
Counsel for the Respondents : sSri, N.R.Devaraj, Sr. C
CORAM1

Hon'ble Mr. R.Rangarajan, Administrative Membea
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3. ' The applicants herein joined gs Ressrys Trainad

O.A, 1261/95. Dt, of Decision : 20-10-95.

ORDER ‘

! As per Hon'ble Shri R. Rengarajan, Member (Admn.) |§

Heard Shri TUVS ﬂurthy, learnad counsel for
the applicentg and Shri N.R.Csvarasj, learnsd counsel Foi ‘

the respondents.

'2.' In this application dated 10-10-1995 filed under ‘

section 19 of the Admn. Tribunals Act, 1985, ths applicants
numoering 1J ‘woe had worked as Reserve Trained Pool Postal

|

posting of RTP P&s erom 1982 to 1990 is enclossd Annsxura=-A-1
filed aleng with |

ﬁagu-Q & the 3 0A. They wsra regularised from various datss

Assistants (RTP PAs for short). Tha particulars of their

as indicated in Annexure-A-1, praygﬂ for & dirsction to the

: ro—
rasSpor ents bha%—%hoy_.,s_nnxixloﬁ—#ur—thuk;rantg?+ Producti-
vity Linked Bonus gs psid to the applicents in OA.No. 611/94 |

as they aere similerly situated.

Pool Postal Assistantg during the yesars 1982 & 1983 and

performad the duties zs such till they wers rsgularised g4

Piled along with the OA. The details as to the date of joining

Postal Assistants gs par the agtails furnished in Annexure-l

@s RTP PAs, period of their sngagement as RTP PAs, date of
pasgularisation in respsct of sach applicant is Pornished in
Annexure~] Piled with the OA. It is stated for the applicants‘
that they weres saslectsd after qualifying in the examination

prascribed for it and performed qualitatively and quantitatively
thes same work as that of regular Postal Assistants uﬁahevar they
ware engaged intermittently ageinst ths vacancies of regular

ﬁastal Assistants, By denying them the bsnafits of preductivity

linksd bonue during the periods when they workad as RTP PAs, |

y . | .3



" to time,

= w \

. |
-alloued by the D.G., Department of Posts letter dt. 5-10-88,
\

thay have been subjjected to hostile discrimination in vialat}on

of Articles 14 & 16 of the Constitution. Hence, this OA has
besn Piled with the above prayer., {

4, The CA.NG.171/89 dt. 18-06~50 on thePfile of

Ernakulam Bench was decided on ths basis of the decision in k
0A.N0.612/8% on the Piis of the same Bench. The ratiugin |

that judgement uas that no diatihctian can be made betussn |
an RTP uorker and @ Casual Labourer in granting pfudﬁctivity
linked bonus., It was Purther hald in that 0A that RTP |

candidates like Casual Labourers are entitled to praductihity{
o L . . y
linked bonus if they have put in 240 days of service eech yeaasr
\

snding 318t March for 3 yaaré or morse. It is Purther held ink

that QA that amount of productivity linked bonus would be bhased

on their ayesrage monthly emgiuments determined by dividing {
the total emoluments for sach accounting yasr of eligibility

by 12 and subjsct to other conditions prescribed from time

S. Similar orders wers 8lsc passsd by this Tribunal

in 0A.458/94 dt.28-4-94 utere the applicants are similarky

situated to that of the applicents in DA,171/89 of the Ernakulam

Bench. Similer ordsrs wers 8l18c passed hy this Tribunal in
0A,N0.458/94 dt. 28-4~94 and DA.No.611/94 4t. 31-5-94 and in
UA.1423/94 dt. 25-11-54 and DA.N0.410/95 gt, 29-03-95 of thisA
Bench whare the applicents are similarly placed to that of

the abplicanta in 0A.N0.171/89. As the applicants herein ars

in the same gituation as the applicants in OA. 171/88 decidad
by the Bprnakulam Bench, and in 0A.Nes.458/94,611/94,1423/94

end 410/95 of this Bench, } sge N0 reason in net extending the

same benafit to tha applicante in this 0A also. Lsarned counsel

for the respondents also fairly submitted that this ecase is

cOvered by judgements quoted above.



Y-
Be . In the result, this application is allowed
with @ direction te the respondents to grant to ths
applicants the sams bensPit as granted by ths Epnakulam
Bench and this Bench of the Tribunal in the aforesaid
cesss quoted in para=5 above. The above directions should
be complisd within a period of thras months from the date |

of coomunication of this order.
7. The OA is ordered accordingly. Ne cests.

N

(R. Rangarajan)
Mamber (Admn, } |

Dated : The 20th Bctoblr 1995, /ghq@gﬁﬂﬁrﬁ
“(Dictated in Opan Court) Deputy Registrar(Judl.)
\
|
Copy to:=-

i, The Secretary, Department of Posts. Union of India. Dak\
Bhavan, New Delhi,
apg‘ The Chief Post Master General, A.P.Circle, Hyderabad. |
3, The Postmaster General, Vijayawada Region, Vijayawada.
4. The Superintendent of Post Offices, Tenali Division, Tenali.

5. The Senior superintendent of rPost Offices, Guntur Division.
Guntur.

6. The Senior Superintendent of post Offices, Secunderabad
Diviajion, Secunderabad. |

7.. The Senior Superintendent of Post Offices, vijayawada Division
Vijayawada. .

8, One copy to Sri, T.V;V.S.Murthy. advocate, CAT, Hyd.
8. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
10. One spare COpY.
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